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Judgement

This transfer petition under Section 25 of the Code of Civil Procedure has been
filed by the petitioner for transfer of Miscellaneous Case No. 332 of 2016 titled as
M/s. Edelweiss Broking Limited versus Iti, pending before the Court of the
learned District Judge, Agra, Uttar Pradesh to the Court of the learned District
Judge, Patiala House Courts, New Delhi, to be heard along with Arbitration
Petition No. 13487 of 2016 titled as Iti versus M/s. Edelweiss Broking Limited,
pending in that Court.

In the alternative, the petitioner is seeking transfer of the Arbitration Petition No.
13487 of 2016 titled as Iti versus M/s. Edelweiss Broking Limited, pending before
the Additional District Judge-03/Patiala House Courts/New Delhi to the Court of
the District Judge, Agra, Uttar Pradesh to be heard along with Miscellaneous Case
No. 332 of 2016 titled as M/s. Edelweiss Broking Limited versus Iti, pending
before that Court.

We have heard learned counsel for the petitioner as well as learned counsel for
the respondent Learned counsel for the petitioner has made a request that
Arbitration Petition No. 13487 of 2016 titled as Iti versus M/s. Edelweiss Broking
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Limited, pending before the Additional District Judge-03/Patiala House Courts/
New Delhi be transferred to the Court of the District Judge, Agra, Uttar Pradesh
to be heard along with Miscellaneous Case No. 332 of 2016 titled as M/s.
Edelweiss Broking Limited versus Iti, pending before that Court.

Learned counsel for the respondent submits that the respondent has no objection
if the case is transferred to the Court of the District Judge, Agra, Uttar Pradesh.

Having heard learned counsel for the parties and taking into consideration the
facts and circumstances of the case, we are satisfied with the averments made in
this petition and deem it expedient to transfer the aforesaid case to the Court of
the District Judge, Agra, Uttar Pradesh. Ordered accordingly.

The Court of Additional District Judge-03/Patiala House Courts/New Delhi shall
forthwith transmit the record of Arbitration Petition No. 13487 of 2016 titled as
Iti versus M/s. Edelweiss Broking Limited to the Court of the District Judge, Agra,
Uttar Pradesh.

The transfer petition is, accordingly, allowed.
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